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s. ,  or the Registry 	Date 	I 	 Order or'th Iribunj 
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Heard learned counsel for 

the parties, 

Issue notice on the respon-
dents to show cause as to why the 

apjj(tjofl shall not be admitted *  
äX1zr*. keturnthle by 

four weeks. List on 11.11.02 for 
Aission. 

( SEE RULE -'4 ) 
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OR 	SHEET 
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Original application No 

Miso,. Petition No, 	
/ 

Contempt Petition No. 

Rejeu Applicatj0 No , 

Ppicant (s) 

RespOndent (s)  

hdiocate for the pp1icant 

hdiocate for the Respofld9flt(g)  

F 	 ,. 	 ••• t 

,1 

-- V 1 

1.1.11.02 List again Ofl 10.12.2002 to 
enablè the respondents to State 
their Cause. This order is passed 
on the prayer of Mr. A.Chakrabarty, 
learned counsel appearing for Mr. 
J.L.Sarkar, learned Rly. Standing 
CoUnsel 

\cUj 
Member 	 ViCe-chajan 



10.12.02 	Sri S.Sarma, learned counsel 

appearing on behalf of Xkn zs Mr. O.L. 
Sarkar, learned counsel. for the respond-

ent: makes a request for adjourn/ment 

of the case. Prayer is allowed. List 

again on 8.1,2003 for admission. 

Member 	>- 

nib 

8.1.03 present: The Hon'blO Mr Justice V.S.Aggar- 
wal, Chairman. 

The Hon'ble Hr K.K.Sharma, 
Admn. Member. 

At the request of the applicant's 

counsel list it on 23.1.03 for admission. 
LCO H 

Member 	 Chairman 

pg 

239 1.2003 Present : The Hon4  ble Mr..  Justice D.N. 
Chowdhury, Viceu.Chajrman. 

Theon'bleMr. S.K.., Hajra, 
S 	 . 	 Administrative Memb. 

• 	 Put up again on 29.1.2003 for 

:: 	'... 	 admission an the prayer made by Mr. 3.Dutta 

learned counsel -appearing on behalf of kka 

Mr. M. Chanda, learned counsel for the 
. 	: applicant. 

S 	 Mnber .. 	
S 	 Vice-Chairman 

mb 

29.1.2003 	Lst the matter on 21.2.2003 for 

admission alongwith M.E. 131/2002. 

Member . 	 Vice-Chairman 

:1--fl 
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NJ es, of the Registry 	Date 	 Order Of the Tribunal 

	

27.2.2003 	List on 13.3.2003 for 

admission alongwithM.. No. .131/ 

2002. 	 I . 
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-. 	 counsel for 

Dr. M.C. sa 

ok 
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Mr. H. 
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 learned 

"10-P

and also .. 
ma 	arned counsel fo, 

the respo nts, 
cs1aeringth counterreply 

13. .2003 	Heard Mr. H. Chanda lea/ned 

counsel for the applicant a3also 

, H. Co Same, l'earned,cunse1 
fo the respondents. /7 

onsidering t./oounter reply 

opposing he prel mary objection 

7 	on jurisdi io raised by the respon 
-' 	 dents, the a ilcation is áissed 

' 	 - 

as not main n - leygijg 
- reason se rately.. .. .... 

c c 	- 	 , 1...t 

1 	I 	e appucatio is_dsjm,tssed 
-intatnabXe / 
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Order •f the TribUfl 

Notes of th6 RG1-iy 

13.3.2O03 	 Heard 	Mr 	M. 	Chanda, 

learned 	counsel 	for 	the 

applicant and also Dr M.C. 	IL 

• 	 Sat-ma, learned counsel for the 

• 	 respondents. 

- 	 ConSid?ring the counter 

repiy opposing cne preiiminary 

objection on jurisdiction raised 

by the rponnts, the applica-

tion is d-s-m -sed as per reasons 

given separately. 

The application is thus 

returned to the applicant for 

presentation in the proper 

forum. 	- 

4 	4 

Office is directed to return the 

O.A. to the applicant, with the 

endorsement as 'to the dat.e of 

presentation anreturn of the 

O.A.,. the name of the party 

presenting it and a -  brief nkrn 

:atemen.t 	of :the reasons 	f-or-.. 

returning -it. 	• 	 • 

By Order 

zm 
ADi& 	 e-' 

179 1  

, 
1r 

Vice-Chairman 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.323 of 2002 

ShriG.K. Roy 	 : Applicant 

The Union of India and others 	: Respndents 

For the applicant : Mr M. Chanda, Mr G.N. Chakraborty 
and Mr H. Dutta 

For the respondents : MrM. C. Sarma 

Present: The Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

Da te of Order: This the /3t day of March 2003 

The legality and validity of the order dated 

6/17.11.2000, 	Annexure 3, 	as well 	as the order 

kol~ ~/ 

communicated vide Memo No.T/134/K/GM dated 10.5.2001 are 

assailed in this proceeding. Incidentally, the 

applicant also challenged the disciplinary proceeding 

initiated by the Senior Divisional Operating Manager, 

Katihar, respondent No.2, vide Memorandum dated 

23.12.1999. 

2. 	The respondents raised a preliminary objection as 

to the maintainability of the application on the ground 

ofterritorial jurisdiction. In the preliminary 

objection of jurisdiction, the respondents mentioned the 

provisions of Rule 6(1) of the Central Administrative 

Tribunal (Procedure) Rules, 1987 and contended that the 

cause of action of the O.A. arose at Kishanganj Railway 

Station and part at Suryakamal and another part arose at 
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Aluabari Road Railway Station which are outside the 

jurisdiction of this Bench. The respondents contended 

that in the absence of any order to the effect under 

Section 25 of the Administrative Tribunals Act, 1985 by 

the Chairman of the Central Administrative Tribunal, the 

Bench should not entertain the application. 

The respondents in the preliminary objection 

asserted that the applicant as a Traffic Inspector, at 

all relevant time was posted at Katihar Station and at 

the material time he was posted at Kishanganj. At both 

places his immediate superior officer including those 

controlling his day to day work and those controlling his 

action on disciplinary grounds were posted at Katihar in 

the State of Bihar. Therefore, this Bench lacked the 

territorial jurisdiction. 

The applicant submitted a rejoinder and reiterated 

that this Bench has also the jurisdiction since the 

Headquarters of the N.F. Railways is within the 

jurisdiction of this Bench. 

When the preliminary question was raised the 

matter requires to be taken note of. The Act itself 

indicated the distribution of business amongst:theertbes. 

As per Section 18 of the Act, it is the appropriate 

Government, namely the Central Government to issue the 

notification from time to time making the provision as 

to the distribution-of business of the Tribunal amongst 

Benches. As per the notification issued by the Central 

Government the jurisdiction of the Guwahati Bench is 

extended to the State of Assam, Meghalaya, Manipur, 

Nagaland, Tripura, Arunachal Pradesh and Mizoram and the 

jurisdiction............ 
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jurisdiction of Patna Bench is extended to the State of 

Bihar. In exercise of the powers conferred by Clauses. 

(d), (e) and (f) of sub-section (2) of Section 35 and 

Clause (c) of Section •36 of the Administrative Tribunals 

Act, 1985, the rule making authority mentionedas to the 

places of filing application which reads as follows: 

"6(1) An application shall ordinarily be filed by 
an applicant with the Registrar of the Bench 
within whose jurisdiction- 

(i) 	the applicant is posted for the time 
being, or 

the cause of action, wholly or in part, 
has arisen;" 

On the own showing of the applicant, at all 

relevant times he was posted for the time being within 

the jurisdiction of the Patna Bench. As pointed out 

earlier 	the 	applicant 	assailed 	the 	disciplinary 

proceeding dated 23.12.1999 issued by the senior 

Divisional Operating Manager, Katihar. At all relevant 

times the applicant as well as the resp3ndents who issued 

the notice are/were residents of Katihar in the State of 

Bihar. The impugned order dated 6/17.11.2000 assailed by 

the applicant in this proceeding was issued by the Senior 

Divisional Operating Manager, Katihar Railway Station to 

the applicant at Katihar. The applicant preferred an 

appeal dated 26.12.2000 from Katihar before the 

Divisional Railway Manager, N.F. Railway, Katihar. The 

impugned order dated 10.5.2001 communicated through the 

Divisional Railway Manager (0), Katihar was also served 

on the applicant at Katihar. For all purposes the cause 

of action arose at Katihar. 

As per the scheme of the Act as well as the scheme 

mentioned in the Code of Civil Procedure, 1908 a. Court or 

a.......... 
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a 	Tribunal 	will 	have 	jurisdiction 	over a 	matter 	if 	the 

cause 	of 	action 	arose 	within 	the 	lQgal 	limits 	of 

jurisdiction. 	The 	expression 	cause 	of 	action 	can 	be 

comprehensively meant 	to 	indicate every fact that would 

be necessary for the applicant to prove, 	if traversed, 	in 

order to support his right to the judgment of the Court 

or Tribunal. 	It need not embrace every piece of evidence 

that 	is 	necessary 	to 	prove 	each 	fact, 	but 	every 	fact 

which is necessary to be proved (emplasis added). A cause 

of action means the whole bundle of material facts which 

is 	necessary 	for 	the 	applicant 	to 	prove 	in 	order 	to 

entitle 	him 	to succeed 	in 	the application. 	In the O.A., 

the 	applicant 	is 	required 	to 	prove 	and 	establish 	his 

right as well as infringement of his right. 	The cause of 

action 	arose where 	the 	right 	is 	created and 	infringed. 

Where right 	and 	infringement thereof took place outside 

the 	jurisdiction 	of 	this 	Bench 	it 	would 	not 	be 

appropriate in this Bench. 	Admittedly, 	the place of suit 

as per the scheme of the Act is/was in the State of Bihar. 

Admittedly, 	the 	applicant 	is 	posted 	for 	the 	time 	being 

outside the jurisdiction of this Bench and the cause of 

action 	wholly 	or 	any 	part 	had 	arisen 	outside 	the 

• jurisdiction of this Bench. 

For the reasons stated above, this Bench cannot be 

the 	place of suing. 	In 	the 	circumstances 	the 	O.A. 	is 

• returned 	to 	the 	applicant 	for 	presentation 	in 	the 

appropriate 	forum 	in the 	light 	of Order VII Rule 10 of 

the Code of Civil Procedure. 

The O.A. 	is 	thus 	to be returned to the applicant 

to 	be 	presented 	to 	the 	Bench 	in 	which 	the O.A. 	should 

have....... 
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IN THE CENTRAL ADMThtISTiATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Titleofthecaqc 	: 	O.A.No 	 12002 

Sri Gautain Kuniar Roy 	: 	Applicant 

IT 

- Vet'us - 

Union of India & Others: 	 Respondents. 

INI)EX 

[ii.. Nc Annexure Particulars Page No. 
j 

01. Application 1-10 

02, Verification 11 

03. 1 Copy of Memorandum dated 23,12.1999 

04. 2 Copy of representation dated 5.5,2000 

05.. 3 Copy of Penalty Order dated 6/17.11.2000 

06. 4 	jCopy of Appeal dated 26.12.2000 

07,, 5 Copy of Appellate Order dated 10.5.200 

Filed by 

Date  
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IN THE CENTRAL ADMINISTRATIVE TRJBUNAL 

GUWAIIA'U BENCH: GUWAHAU 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 /2002 

<1 
1 

BETWEEN 

Sri Gautam Kumar Roy 

SOn of Pranesh Chandra Roy 

Traffic Inspector 

N.F.Railway, 

Katihar 

Applicant 

-AND 

The Union of India, 

Represented by the General Manager, 

N.F.Railway, Maligaon, 

Guwah4ti-781011 

The Senior Divisional Operating Manager 

Katihar, 

N.F.Railway, Katihar. 

The Additional Divsional Raiwlay Manger 

H 
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N.F.Railway, 

Katihar. 

2 

...Respondents. 

I 	 DETAILS OF THE APPLICATION 

1. 	Particulars of order(s) aszainst which this application Is made. 

This applic&tjon is 	made against 	the impugned 	charge 

sheet; issued under Rule 11 Vide letter dated 23,12 1999 

arid also against the order of penalty dated 6/11/2000 

and ppellate Or der dated 105.2001 and prayinq for 

refund of money recovered on account: of aforesa:jd 

0enalty i.e. as a result of stoppage of increments. 

	

li 2. 	Juñsdjctjon of the Tribunal. 

The applicant declares that the subject matter ,  of this 

application is well within the jurisdiction of this 

Honble Tribunal. 

The applicant; fcrther declares that this application j 

filed within the limitation prescribed under Section-21 

of the AdIiiiiiiistrative Tribunals ct, 1985. 

	

4. 	Facts of the Case. 

41. That the applicant is a citizen of India and as such he 

is ent;i tled to all the riqhts, 	protections and 
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privileges as guaranteed under the Constitution of 

India. 

42 That your applicant while working as Traffic: Inspector 

under Senior Division Operations Manager, NFRaiiway, 

Katihar the impugned charge sheet issued under 

Memorandum bearing letter No T/134/K/(M dated 

23121999 issued under Rule 11 of the Railway Servant 

(Discipline and Appeal) rule 1968 along with statement 

of t h e imputations of misconduct, in the said 

Memorandum of charge sheet it is allegedthat during 

the inspection of Gaisal, Panj ipara and Kishangnj 

conducted by the General Manager, Mal igaon on 

14.10.1999, It is found that the applicant being 

sectional Traff ic Inspector did not conducted any night 
..... 

Inspection of Surya Kamal and Alubari road stat:ioris 
... 

for last two months as such applicant is being charged 

with negligence of his duty and carelessness towards .......................................... 

his duties, the said memorandum of charge sheet is 

issued by senior divisional operation Manager, Ka..I har, 

N.F.Raiiway. 

Copy of the Memorandum dated 23. 12. 1999 is annexed 

herewith and marked as Annexure-i. 

4.3 	That 	your applicant after 	receipt 	of 	the 	Memorandum 

dated 	23.12,1999 submitted 	a detailed 	reply/ 

representations, denying the 	alleged charges 	to 	the 

respondent No 2 	in the 	said 	reply the 	applicant 

categorical ly 	stated that 	he 	had conducted 	night 

H 
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inspection at Surya Kamal station on 2..9.99 and the 

Inspection report was duly submitted in time however 

the applicant fairly admitted that he could not conduct 

night inspection at A1.uaharj Road station duririq the 

relevant period and explained in detail the reasons for 

not conducting the night inspection at Aluabari Road 

station 

The applicant stated in his reply that after the 

(aisal accident the workload of the appi, icarit has been 

increased tremendously all of a sudden and in fact the 

applicant got heavily engaged in the restoration work 

at (aisal followed by CCRS enquiry and also due to 

movement of high off icials in connection at Gaisi 

accident wham the applicant had to accompany quite 

irequen tly and thereafter applicant had to perform 

roster duty for n:iqht inspection work with effect from 

8.899 to 15.899 as per order of Chief Traffic 

Maniaqer, Maligaon, in addition to the aforesaid work. 

The applicant was also engaged to Monitor on duty ASM 

upto 2581999 following the order of Assistant 

Operating Manager (G) , Kati har The applicant further 

submitted that he did not neglect any routine work as 

sectional, Traffic Inspector rather night inspection 

were done quite frequently during the relevant period 

and given detail chart of the night inspection 

conducted by the applicant during the relevant priod. 

A copy of the reply/representation dated 552000 

is annexed herewith and marked as Annexure-2 

G14 ,tar 
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I 	 4.4 	That the 	respondent No.2 being 	not satisfied with 	the 

reply submitted 	by the applicant issued 	the impugned 

order of penalty of stoppage of increment with non 

<:umuiative effect for two years vide order bearing 

letter No, 3r. DoM/KIR/sNIP No 1/134/K/GM dated 

6/1711,2000.. in this connection it may be stated that 

the impugned order of penalty has been passed by the 

Sen i or 0DM Kati har rnechan ical ly without application of 

mind and also without recording any reasons for 

imposition of the penalty. No opportunity is also 

provided to the applicant before irnpositon of the 

penalty. The penalty has been imposed upon the 

applicant in violation of relevant rules of Discipline 

and Appeal Rules 1968. The impugned order of penalty is 

also vague as because the date of stoppage of increment 

has not been specified in the order itse:Lf. There was 

no d:iscuss ion regarding the points raised by the 

applicant in his reply against the impugned Memorandum 

of charge sheet as such the order of imposition of 

penalty is arbitrary, unfair and illegal and the same 

is 1 .. .ble to be set as:ide and quashed. 

A copy of the penalty order dated 6/17.11.20001s 

annexed as Annexure-3. 

4.5 That your applicant being aggrieved with the order of 

penalty, preferred an appea.l to the Additional 

Divisional Railway Manager, N.,F .Rai iway, Ka't:ihar .  . in 

the said appeal the applicant: narrated the grounds once 

(~~" etw~i 
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again and further reiterated that in view of t h e.- 

explariator made before the disciplinary authority the 

order of penalty is urical led for and further stated 

that the disciplinary authority did not even looked 

into his reply and also did not take into consideration 

the fact that he had submitted his report for might 

inspection of Suryc Kamal station an 29 1999 and also 

to the fact that the applicant heav:jly engaged to t h e 

restoration work, after,  the Gaisal accident and carried 

out -the order of his superior officer at the relevant 

time and preferred duty 12 (twelve.) hours in a day and 

also drawn the attention of 'the Appellate Authority to 

the provision of schedule of inspection laid down in 

operating manual 

It is further submitted by the applicant that 

imposition of penalty by the aforesaid impugned order 

is violative of Railway Boards letter bearing No. 

E//(DNA)91/R( 6.122 dated 21.2..1992, 

A copy of the appeai-dated 26,12,2000 is enclosed 

as Annexure-4. 

4 6 1 ha.t the Appellate Authority vide impugned order 

bearing letter,  No. 1/134/K/GM dated 10.52001 reduced 

his penalty of withholding increment for one year' 

instead of two years,. It is stated in the Appellate 

Order that there was no record of his inspection in the 

station Register whi ic General Manager conducted 

inspection on 14 10 1999 and the applicant held gui I ty 



for not conducting inspection at A1.uahari Road Station 

In this connection it is stated that the applicant 

categorically sated in his reply against the Memorandum 

dated 23.121999 that he had conducted might inspection 

at Surya Kamal station and the applicant also made the 

specific statement:in his appealdated 26.12.2000. 

Therefore the authority, without providing any 

opportunity to the applicant to rebut the aforesa:id 

allegation, re5ected  his explanation regarding Aluabari 

Road Station night inspection arbitrarily. As such,, the 

order of penalty under Rule 11 without providing 

reasonable opportunity cannot be sustained in the eye 

of law. Moreover, the order of penalty as well as the 

Appellate 	Order 	conf i rmincj the 	penalty 	passed by the 

disciplinary authority 	is cryptic, 	nori''speaking and 

contrary to the provisions 	laid down in Discipline and 

Appeal Rules 1968. 	As such, the order of penalty dated 

6/17.11.2000 and the Appellate Order dated 10.5.2001 is 

liable to be set aside and quashed. 

Copy of the Appellate Order dated 10.5.2001 is 

enclosed as Annexure-5 

4.7 That it is a fit case for the Hon 'ble Tribunal to 

interfere with the impugned Memorandum of charge sheet 

dated 23,12.1999 and penalty order dated 6/17.11.2000. 

Appellate Order dated 10.5.2001 whereby the order of 

penalty imposed upon the applicant arbitrarily to 

protect the rights and interests of the applicant. 

\% 

7 
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4 ,,. 8 That this application is made honaf ide and for the 

cause of lust:ice. 

cu. ri.. 	w.i.th,1..l..Qa.' DrOvisiOns ,  

51 For t;hat • the order of penalty has been passed without 

consider:ing the grounds raised by the applicant in his 

replydated 5.5, 2000 and also without recording any 

good reason for imposition of penalty. 

52 For that, the order of penalty dated 6/17112000 has 

been passed is in violation of relevant rules of 

Discipline and Appeal Rules, 1968 and also in violation 

of Railway Board Letter dated 21.2.1992 as indicated in 

his appeal 

For that, this orde of penalty has been passed in a r  

most arbitrary manner without taking into consideration 

the categorical statement of the applicant that he had 

subrflitted the night inspection report regarding Surya 

Kamal Station and also without taking in to 

cons'deration his specific statement that; the 

appl [cant was heavily engaged for restoration work and 

carried out all necessary orders of the higher 

authorities after Gaisal accidents 

5,4 For that, the order of penalty and Appellate Order is 

contrary to the provisions laid down in Di .cipline and 

Appeal Rules, 1968. 
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That: the applicant states that he has exhausted a) 1 the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

appi :icat ion 

7 	Matters not Dreviously filed or Dending with any other 

Gpi.tr t 

The applicant further declares that he had not 

previously filed any application Writ Petition or' Suit 

before any Court or,  any other authority or,  any other 

Bench of the Tr:ibunal recjardinq the subject matter of 

this appl icat:ion n o r any such appi ication, 	Writ 

Petition or Su:it is pending before any of them,. 

Under' the facts and circumstances stated above, the 

applicant humbly prays that Your' Lordships be pleased 

to adrriit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief (s) sought f or-  in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, he pleased to grant the follojnq 

relief(s) 

Gumaif- 
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L1 To set aside and quash the order of penalty Issued 

under letter No. SR DOM/KIR/SNIP No T/134/K/Th dated 

6/17112000 (Annexure3)afld Appellate Order bearing 

letter No T/134/K/(M dated 1052001 (AnnexUre5) 

82 	To 	direct the respondents 	to grant; 	the 	benefit of 

increment which was 	withheld following 	the 	order of 

penalty dated 6/1711.2000. 

$3 Costs of the application 

94 Any other relief(s) to which the applicant is entitled 

as the Hon 'ble Tribunal may deem fit and proper.  

During pendencv of this applicatioI, the applicant 

prays for the following relief 

9.1 That the Hon'hie Tribunal be pleased to make an 

observation that the pandency of this application 

shall not be a bar for the respondents to cons'•ider the 

case of the applic 3flt 

lo_ 

This application is 'filed through AdvocateS 

ii,. particulars of the 	P.O. 

I) 	I. P. O No 

Date of Issue 	 t-c' 

Issued from 

Payable at 	 f 	 / 

* 	
U/if U2 L3c) 

12. List of enc1oSUreS-. 

As given in the index 



VI.  

VERIFICATION 

:1, Shri Gautarn 	Kumar 	Roy, 	Sor, of 	Pr'anesh 	Chandra 
Roy, 	torkiriq as Traf f ic 	inspector, 	N, F Rd 	liay, 	Kati har 
aqed 	about; years • 	do 	hereby verify 	that 	the 
staternents made 	in Paraqrapji 2.. 	to 4 	and ( to 12 are true to 
my 	knc'wiedqe and t:hose made 	in 	Paraqrap, 5 are true to 	my 
leqal advice and 1 have not Suppressed any material 	fact, 

And 1 siqni this verification 	on this the,2114— 	of 
September,  ,, 	2002. 

Sigriatu re 
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STANDRAD FORM 

STANDRAD FORM OF MEMORANDUM OF CHARGE FOR IMPOSING 
MINOU PENALTIES( RULES NOi10F AS PER D&43 RuLES- 1968) 

MEMORANJ)UM 

------- 	4 ------ Designation- 

at 
omcvhich working — - — ------------- is here by Informed that the undersigned 

to take action against him under rule 11 Of the railway servant propose(s) 
Disciplinè & Appeal) rule 1968. statement of the imputations of misconduct 

or miss bcha4ours on which action is propened to take as mentioned above 
Is enciosecI./op,evcI. 

SrI 4 ------------ is here by given opportunity 
to make such representation as he may with to make against the proposal. 
The representation if any, should submitted to the undersigned so as to 
reach the undersigned with in (10) ten days of receipt of this memorandum 

i ri 	 Falls to submit his 
representation with In the period specified in porn 2 will be presumed that 
he has no representation and order will be liable to be passed against 

Sri 	 ----4------- 
4. The receipt of this memorandum should be ncknowiedgby 

Sri 	 within three days of receipt of 
this. 

Signature ---------------------  

Name ------------- ------- --------------- 

designation 

TO sri 	 lSr.DlyIIonnl Opration Manager 
(Name, Designation, Office of the Railway Servant) 

Through ----------- ------------- 

OF 2rT1e O M/ 
Of 	P'tP  Ge 
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r, 11 vi ' Oorat oC s hariaor,. 
N0  F. R1y/ka tL hai71 	 - 

' 	 I 	"ab':-',- 	 on an charro -shC t. 

•1 	
f - 	EIjji1e(iV1 (( 	IO13.fJj4djj,2..3. 12, 99. 

Ilit th du e re pO ct and hunb1' 	bni sJ. o; •I bert to u t 	fore 

you the f iowLrIg facts lfl coflflctIqfl 2.L th the above re trrec1 SF-i 1 

fof your kind cOnsld3ratl n and b.-nier cxbencion o ju sties pleace. 

That sir, I h avrc b eli c1ec1 or not conductinU Night Inspoatiorl 

o' SJYL and AUP stitwri Lfl 	procoditiC last to months. Sir it is 

true tha1. I di.o 'imoi concLi cL ni,ht in OGCbiOfl at .AUi3 sth, during 

tbc' sad pOfLOd, buL d3 3 c4 rd 	J(L tn I thcl onouct NiL nt flr4pOct1Ofl 

on c2.9.99, report o' Iucn ra 	uiuted in due 	ne. 

1 That. dir, 1 coid not coriduct nibt IflspCcOri at AUB thc 

• dur:LflE thai period cfl be e':pJ.Ln d 	)jg1t O 	ud 

i nero ase, In •tb i1nlOad :Lri the af riatfl of ua. sal dcci ecu i 

D1 ii n that p 'i 0 d cii 	1 o JC  v. 1 y e n ae ci i ri t ho i C s tar -Lj on 

at Gi cti folio - P d by C("! S ). qu:i.ry eL KNE arid also offieCr s 

tiovoinetlt n connrc tioi 	1W the (hi ral rCCLdCt Lho'i I had to acco1p'ny 

quite fequo'it1Y. 

La13r on, I. •as enjoinied UpOri to 13erform rosr duty at KIJE for N/I 
QXrt/4  

jfrdiat c8.8.99 to 1 3.99 a 	or order of' CFTWI'. ftcr corie1etio' 

o± IT/I ork at TcNFO I as enfagea 10 rjonj tar on duty SM at KNE upto 

2 .a.99. This,was as per Oi(G)/KIR. 

Sir, dOpitO th s busy chCduie I ctLd'Uot neglect my,routine. work 

-' 

 

a.sectionai:tjT'and night Inspectione'wero done quIte, fCquetit1y by 

5, 	no here is ths lict 01 fli.LhL  ncpection cori iuctcd y the 

U'1 der sjried curing the said C_4OL 

• 	i) •' j 	L/ gate No, KiT 8 of KN 
- 	 V 	

S 



ly  C 

- -p.,. .- 	5.•- 

2— 
ji)L/C .ato No 34 of IcITE 

iV) JtWfl 3bn 
• 	V) 	KSIfl. 

i 	i'n 66 of'1XA 

1&ji)L/Cte 1T 	1T 84 of itU M. 

a part from this, I also madt theso 1nsectien during tht 

	

• poriod 1±1 'reference which are. 	 .. 

'1, IntensiVe Eotpitte insjectiort by 49 Up/4O55 Dri. 
2 Detailed 1n5pctifl of KKA Station0 
.3. Thti1e& inspection of SJ!L Sttion0 
•4 D?C Hon detviiled i5ptIOfl of Graisal Sttin. 

• 5• Tofl -detailed inpoctiortof AU Station. 
6 9eei1 drivo o GIL Station. 

• 	7 SeciaI drive of IcKL& Sttin. 
S. Dtd1d inspcction of P3? Statien. 
•9Dtai1d •inspCtifl f HTJJR Stition6 

• 	iO.Joint inspction by ?/Tro11y ix TE to XKA (BG) 
11.I11tortsi'10 foot plate inspctin by 3141 p/3142 rn. 
129 Wost,Crabifl of R1iJ (!3) 
13. Cur sry in sptifl of Gai sal StGin. 
146 Wosi Cabinof P'J Statitn. 

• 15Jon detai1d inspctifl of 'TE' 

In riew f th facts explaiflod above, gtr ?  I earnestly 
requost yrur hn'ur t kindly ablve me f th cIirges 1avel1d 

ajnst rxje in this memorindUrn. I shl1 be ever obliged to your for 
•thj s k1d act0. 

•Thkin yu 
• 	 • Yours fithfUThy, 

let 
'7 

10, 
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-o  
Md, pivl.sional Ra1wayinaer, 

N. F. 113T0 Katihar, 

Sub:- ipIca1. 	atnsL ctopje of incrcicflt of 
tto year s N/ , 

- Sr. D/KII° NIP h. T1131+1 1c/GM  cijt' 0/1711200Q 

Btnggrieved by the arsLd punisftint I Lth c).1O r€3ards 
bog 1x cutnit beibre your good self on the  hope of gotttng your synpa-

• thette or1..4ora1iOn and favourable ordoVs plea 

1bat c1eiteiyard1t sr'ctce to RyaCutflIstraton vixi1eI 
was t KU1 pd at presdi at1R I have bo'served Tj th the xioran-
Cum i•i 	T/13+/K/GM dt 2312,'99 fl.ing thati had not concted 
night Insj3eciion of &J1(L & AIJ!3 St1t.ofl slflce last t,O nonths,  

2 	I subiIt ray defcflce on 0502000 bit 	DQA1/KTR iItc1 not coflider 
• 	•• the fact tce lfl I narrated the cetaL1 cOi&icted by rae thile I wü • 	posted at KN 

Thatitia not a fact that I cUd not cor12ctod niht iflpecttOfl 
Of STYL statLOU. The n:tght iricpoction of S1L. Statiofl 	W'S conicted 
by me on 020999 id the report t'aJ  suttilttecl i 	Da'/K:m bit 
irony of f.ct is th a t this had not be Ioo1zc in th b sr.Da/KIR - 

o far RUB is concerned this could not be conducted night irispec 
tLon 'due to hcay 1k lo rds arising out of Gais.l accidit. The fact 
Is that I got,iyself cnga"od for restoration t•x at Gatsal followed 
by C cn(r4ry and also raot of of1te of WQ, 
as veil as fc,n the c1LLsion in connection wl.tb the GxLsal accidit 
tora I had to acepafly quite frociitly, 

flat as per order of CF1/I4LG , I crbzed 12 hz's, roster duty 
with rgardi non-interlocking iork at IcE fz'a WCFJ99 . 	1C897. 

• prior to that I ak was also nggd in nozo.interloifl 	nt at 111 & 
• • XKA nd the acLder1t took place at GIL On 	99 E1d SO Y an dre 

cnergy o'k we dLvcrtcd to vvard Vne said actdt 

After coraple'on of 12 hr .iterctyt1ci1II.as £ngaged 
to raonjtor on cuty 	/KN1up to2(1399 iTv flfloctLOfl Lth.ifltet'l- 
lodi.ng 	ic 	per nstructLori or AUiQi)/cIll. -. 

bat your hcnour attl'antiwiinvited'b,rds the prov1iOfl of 
the scdule of inectLotl 1d UIn in o 	at1.ng rnnua1 	s 
ch1O has corrécttr b.ng followed ie it 	fl.dored 

necessary0' The dethLis of±flspcctofl has rccy becii •gIVOI In ray 
def1ce c1t 0;02000 ';hLch may !cLnUy be poruse 

6 	iiat 	tie pasir!g tbe order of r.'t'1/.cti bag not g1v 
• 	reasoned ordc3 and stopr3ed y crai1t f.bV 1;jo yaar2 IT/C thichis 

vio1e;Ing of provi 	laid d)tfl in 	 lett N. W(DcA)/ 
n 6 122 •dt21C292 



hat it is also brought to your iifldTQtLC0 that artLeUla1' 

• 	of the station should be inseeted night inectLCl. by IO is no 

1ere l.d dOrX1, Ifl Dy 	iSdiCtLOfl there w3re Lpht ttJ.OflS 

bich I irLpected ãie I consideOd neeeSSa'Y. 

	

In the cc 	sti1ces I ti.uld recie.Y 	CUOU1' kindly ) 

tive the 	 1 	bsoltelYi 	ent1 this case 

id for tMi lund gesthre, I haLl evct' pray. 

fu 

• 	 • 	

•• 	 . 

(G OtJ T/M ! R. E OL ) 

~i 	V ~,A 

	

• 	 • 	 • 	 !r/KI ïç 



.9.  

O. 'C/fl4/VCiI 

To 
(.outcrni Kr tby, 

L1TI/K1fl 

CO ( T)  /XI  fl  

A 	—SI 

- 	Office of t h 

Dt. ;o  /5/2001 

• ; 	 a)1)Sa Your 1Dpal o. Ti1 c1t.. 2G/1/2OOO 	iist th 
of 	orrt 	of' Jncr,rnL for two 

I C) viclr thts off 1c 	IP of cvn no. 
cit. 6/17-i1..2000. 

- - --------S 

On o1n. throuh your zippeal. ADIU/it lin pssci thm  
• 	f11owinor4rs 	 . 

lv jrj 	thro'h the, basm and carnffly 
conscrñ thc iypcl. If h har or 	1ht inspct5.on 
nt 3I'L on 	as sLtrri In h Is M efnc / npn1, 
n ir1IcnUrri to this ef('ct chu1r1 hv ti 	 thr in 
ttttion records, -1u ring ispectn of:.G! on 14. 1O.9. 

It' llm 	not 	spr1 hts jnsnct1n notes or reorcec1 
his o 	vtion in th Sntion registr, whrttgood the 
inspet1on uns ovc-n if he ha done t 4  .1iiioa.of not 
c10n flijhL rt p'ct1on 01 AUB 1eaur of hcnvy work t 

	

o )ot.. tr i1J' 	'ir 	fly is thrf' - r' rn1iv (if th 
chtr, On 	ipthetie consiirtion ievr,.th.pn 	h ni.- 
nent is r erlluood to wIthhoiling his inerem'it for.o(1) 
yap 	(!{.C),  

• 	 . 

Copy to D1I.1(P)/Tf for 1nforrnt1on and necessary notion .p1ene. 
This linq In refrcnct to. this office flIP of even, no. 

	

6/17-ll2OOO 	" 
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I 	LN l4 CENTRA L ADMINISTRAT ItJZ TRIBUNAL 
t2tb 	

\GUWAHATI BENCH,GUWAHATI 

• 
	 11- N  I 	MATTER 01 

0 .A N0,1t3 01 2002 

Shri Gautam Kumar Rey 	 Applicant 

Versus 

i s  The Unionof India represented 
by General Manager, N.F.Rly, 
Maligaon, Guwahati. 

The Senior tivisiona1 Operating Manager, 

K at i1 a r. 

The Additional DivisiOnj 

Railway Manager, Katihar 
- 	 •**:P%*l Rospondonts. 

IN THE MATTER OF : 

Jur isdicion. 

1 	That before submission of Written Statement in full the 

Answering Respondents humbly and respectfully boj to raise a 

preliminary objection that the Hont blo Central Administrative 

Tribunal, Guwahati Bench Lacks territOrial jurisdiction to 

deal with the mattor on hand for the following reaSOnS - 

That Ru1o6(1) of the Central Administrative Tribunal 

(Procedure) Rubs, 107 lays down as follows ;- 

" A n Applica tion shall ordinarily be filed by an applicant 

with the Roistrar of the Bench within whose jurisdiction -, 

(i) the applicant is posted for the time being, or 

(i)tho cQUSQ of action, wholly or in part, has ariseru 

Provided that with the leave of the Chairman the application 

may be filed with the Rogstrar of the Principal Bench and 

subject 	to the orders under section 25 9  such application 

Shall be bVoard  and disposed of by the Bench which has juris- 

diction on the matter. 

That it is submitted on bohlf of the answering respon-

dents that the Applicant, Shri Gautam KUrflar Roy was posted 

at the material time at Kishanganj Railway Station of Katihor 
of Division of the N.F.Railway. Shri Roy is at present posted 

at Katihar. AS bOti Kishangani and Katihar are in the State 

of Bi4ar, the proper forum for adjudication of the matter 

would be that Bench of the Tribunal do3ling with Cases 

arising in the State of Bihar, 



7 	 : 
. - 	 - 

That the ansuoring respondents bog to further State 

that.. as por dotails provided in paragraph 4,3 of the Ô.A,,part 

of tho áauso of action a,roso at Kishang'anj, port at .Suryakarnai 

and another part aroso at Aluobari Road14 railway stations, norio 

ofwhic' stations lie within the territorial jurisdiction of the 

Guwahati Bench of, the Contra]. Administrative Tribunal. -- lt is 

therefore humbly Submitted that the propo.r forum for adjudication 

of the matter lios in that Bench of the Cntr31 Administrative 

Tribunal which oxorciSos torritOrial jurisdiction in the Stato 

concornod, 	 . 

That tho records of the C-QSQ a .1so doe-s not shoufl- that 

thoopplic3flt approachod the !Ion'blà Chairman of the Principal 

Bunch Oftho Tribunal nor is thuro anything, on rocord. to p rove 

that an ardor has boon passed by the Hotblo Chairman -under 

Suction 25 of tho Administrative Tribunal Act-, 1985. 	transfer-ring 

the casoto thoGu-wahati Bunch of the Tribunal. It is thotofwie 

clear tht the case alsb dUos not fall within the ambit of the 

proviso to Rub 6(1)gf thoContralAdministrat'iVo T-ribunol 

(Procedure) RioS,i 987. 	 . 

(a) That it is further submitted onboh3if of th -oaflsworiflg 

respondents-  that Shri Gautam. Kumar aoy, the pp].icant,.is a Traffic 

Inspoctor posted at Katihar Station at present,. Ho was nodoub.t posted 

at Kishaflgaflj at the matorial time. At both placeS his immediate 

supurior Officers , including those controlling his day today work. 

and those controlling, his action On disciplifl3rY grcundS are posted 

at Kat-Ih3r in the StatoOfBihar. It is therefore submittod on 

bohaif of the answering respondents. that O.23/2002 has bofl 

-filod in -a forum which cannot -exorcise territorial . jurisdictthOfl- 

Ofl the matter-.  

(f) That it is therefore humbly submitted by the answering 

r.ospofldaflts that the 0.A.323/2002, the prasant 
apPliCafltiOfl, has 

boon filed in a forum which exercises 
no territorial jurisdiction 

- on the matter. That the applicatiofl should have boon filud in 

Bunch oft the Tribufl3l Ompowod to deal with mattors arising in 

	

tho Stato of Bihor, whoto ae& 	COUSO- of' action has tiSfl. 	- 

-. 	 - 	- 
 it is 
-Under the circUm3tafl° 	- 
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• humbly prayed by the answoring 

S 	 V.  rospondonts that this HOn'blo 

• 	

V 	Tribunal be pioaod to dismiss the 

V 	 V 	 U,A.323/2UO2 in limino for want of 

V 	jurisdiction 	
V 

it is also humb1yprayd on bohalf 

of V 	thO ansuoxing  rosrpondonts that 

rospondonts be allowed to Submit 

•V.dOtailod parewisa • Writton Statornont 	V 

Ofl the O,A,  on the quostiOfl of ffiorit 

ftor the Hon' blo Tribunal is pleased 

V 	

V 

• 	 tomaka. known odocisiOn on the 

V 	

•• 	
V 	 question of jurisdiction, 

AnUfor thié act of kindnoss as in duty 

bond the anSwoxing respondents will over pray. 	
V 	

V 

• 	

0 V 	

V 	
Contd.,,4/- 	 • 	

• V 
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RI F 1 C A T 1 ON 

I, Shri 	 ----------  

Son of 	 - 	aged about 	- Years, 

at present working as Senior Divisional Operating fanagor, 

N,F.Raiiwa, KAT1HR DiVISION , do hereby solemnly af'firm 	and 

state that the Statements, made in paragraphs 1(a) to 1(fj arw 

bas0d on the records of the • CSO which 1 bliovo to be true and 

on logal advice on the question of jurisdiction. I submit the 

abovomontioflod prayer bof'oro the 4on 1 blo Tribunal and I sign this 

verification on this the 	day of February, 2003. 

F r and on bohlf of the respondent 

Sr flvi,ai 01;eratIOLIS Manager 
hr y, 

N. F. Railway, Ktir 
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t  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In th matter . of 

0. .. No 323/2002 

Shri Gautam Kumar Roy 

Union of India & Ore 

nd 

In the matter of 

(:()L.r1ter 	rer:1v 	(:pCs1nç the 

1:;re.11minary 	objection on 

:ur.isd.ctlori 	raised 	b, t h e 

Re.spon don ts 

• The app 1 cant: above n amed most hu rib 1 y &i d respectf u 11 y 

beqe to a La Le as under 

That: 	with 	r'aar:1 	to 	the 	stat:ement 	made 	in 	re rqraph 1 

(B) 	(C). 	(Li). 	(F ), 	and 	(F) 	thk,  . 	contention 	of the 

r'esr:oncients are categorical 1:.? 	denied and 	f un: her beg 	to 

st:ate 	that 	this 	Hon 	b1e 	Jr i.bunal 	has 	jur isdi.ctIon to 

deal 	with this matter/gr ievances of 	the applicant under 

the 	provision 	laid 	do\'rl 	in 	Rule 	6 	(1) 	(1) 	of the 

c::en't:reit 	Adm'tnstrat:.Lve 	PrOc:edurc.) 	ru1es 	1987. 	since 

the 	Headquarter 	of 	the 	app :1 1. CrSn t 	IS 	located a L 

Ma .1 j qi on • 	Cu 	a hat I 	Be 	it 	stated 	t. hal: 	the 	app ;L 1. c:en 1: is 

under 	the 	Administrative 	c:ontrol 	of 	General 	Meager 

t'IF 	Psi liay. 	Ma.L Iqeon , 	the 	controlling 	officer 	of the 
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Diia..iOnaL Pal 1ay Managcr (P) 	KatJha.r is also under 

the aL:solute admnisiratiVe cOfltrol of Res..:ondent 

It is  specifically stated in the said Rule i.e.Rule 6 

(1) (:1) that an application shall ordinarily be filed 

by an appi icant with the registrar of the Bench within 

jho:te jurisdiction the app! I can 1: is posted for the 1:1 me 

beirig, therefore, it is go. to clear that the appli cant 

is presently posted under t he admin ist:ratiV control of 

the General Manager., N.F. Ra.iliay, Meligo,ori 	as such 

the applicant is 	well within the jurisdiction of the 

P.egist;ry 	of 	this 	Bench 	of 	Hon'ble 	Central 

dmin istra Live 1 ribu al 

it 	is 	pertinent 	to ment;ion 	here 	that 	the 	initial 

recru itment/appointmeri t. 	promotion and seniority of 	the 

applicant 	is 	being 	rnaintain .d 	by 	the 	office 	of 	the 

General 	Manager, 	NF ,,Rail:ty, 	Maligaon, Gu1'ihati , 	 the 

sarié 	woo] d 	be 	evident 	from 	the Zonal 	seniority 	list 

published 	as 	on 	I .i9'8 	by 	tz.he General 	Manager 	(R) 

Mal igaon 	It 	,ouid 	further 	be evident 	from 	letter 

bean nu 	Mc'. 	E/283/'43/Selectiori (1) 	Pt. 	I 	d a t e d 

912 2OO2 and 	also 	f rom the 	Memo under 	let ten bearing 

No. 	E/'2%4/76.,Pt'VII(I) 	dated 3012003 	that 	the 

selection 	1.1st 	for 	the 	post 	of 1,1 ..in 	scale 	of 	Ps. 

650010,500 	whereby 	the 	applicant is 	called 	upon 	to 

appea nin the w ri tten exam i. n at I. on and viva voce teat in 

c:t 	con du cLod 	by 	the 	Bone ra 1 Man aqe r 	Ma 1. .1. qaon 

iin'r, 	the applicant 	is ernpanel.led 	for promotion 	to- 

the 	post 	of 	Trff:c 	inspector in 	the 	scale, 	of 	Rs. 

I 

08; 



1 6 500-10. 500/ 	a 1 so being app roved by the Gen oral 

ager, N.F. p.a.j1'ay, Nia:liqaon, as such the apl:.iicani: 

posted at Kat:i han under the administrative control 

of genersi Manager, N.F. Railway. Ma.iqaor. Hence the 

ofttce of the Prricipai Respondent fails within. the 

risdict;ion of this Hon 'ble Tribunal. 

Co:ies of -the letter dal:ed 16/17 .1.21.990, 91202 

and 30.1. 200: are anne<ed as Annexure. ( Series) 

That the cause of action which arises while working at 

shangarij cannot; he a sole criteria for del:ecrliinirig: 

5trisdiction for fl:Linci an appl.i cant undar section 19 

o theCentral Odministr&t.ive Tribunal Oct, 1905 and 

rRI Are posting of applicant at Katihar cannot i:.:e. a 

gound 	for 	raising 	ol::Ject.i.on 	on 	t h e 	Issue 	of 

:irl•sdic Lion point, 

it is categorical. y submitted that the preliminary 

obj ec:tlon on jurisdiction pcirii: .........ed by the r - es:cndsrt t 

Urion of lnd:i.a is not a.irinrb.LC and therefore the  

aplic:ation flied by the responc.han ts raising objection 

dn jurisdiction is ii ab.i€ to be dismissed. 
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VERIFICATION 

st-- 1 Ca.u:arri Kt.irnar Roy 	'::'n 	l Pr.3sh Chandra 

ov.w orRng as 	Traffic napector 	Nh.- 	Rai1ay 

:.at5. har. aged 	abou t. years, 	applicant 	in the 

Original Appl:I.cation 	Mc. 323/2002. 	do 	hereby 	var.i [y 

LHaL the statements made ir Paragraph 1 and 2 of this 

reply 	to the 	ohectiori 	filed by 	the 	respondents are. 

tru a 	to my kri o' 1 •dge 	and 1 	have 	n c: t: 	so pp rassad any 

iiateria1 Fact. 

nd I sign this verification on his t 	the 	d a y 

of 	March 2003 

UAN 



( nai .snir ity 1 1st Of TI in sd1e F. 55O_fl/_ o 
F Ri1uay as o n 1.4.9. 

Sn. 	Oat 	f DRt: 
	Fcrnnrks. t 	

birth. 	a tt. 	rm - 	ST 

 
 

S1 A,Jh. 
.L.tprçayarj 

ISK 
PPJ  

S.j.fle 17.7.5 - 
i 	30 fin KI 

2.4.r,7 ST 

Achir Ds. LNG 
11.7.65 
1.io,r 

L1 	4Jr 
, 	.9 

- 
ra?fic 5. P..PEU 3f).1C.r Si 	rntic- Laksrnnnl)as. Gil/Con ).SG 3.. - 

l  

	

.ELC 	u'hury 
1 	- 

rfi 4.9.5)4.2 17. N- 	'rkni 
as 	Saf•ty 

-S - Cnso11-'r 
K IR 1.E33 2/.2.7_ 25.gC, 

x -.cadr 
LuG 03054 21.fl. 7  

?.J.S...nha 2-5.1.57 2 C.7.7' 17..Y 
11. N..Ctpa 1?.2.2 r5•75 11•12.g7 

. - Znn1 dorlOilty list fTI th.s'cnlu 3.5000-8000 as Dfl 1.4.98. 

4 SrL Seknr 3' h S u 	I PN 	1:1.51 6.5.75 	11..96 
2 Sri. P.LCbnkrnbDrty PDJ 	13.8.49 5.9'75 	.4.6.96 

:- 
/1..V(T). 	 Ma1ga'n,datc 	-11.7 

C y f r in? £mtin and ncccssary acti n t 	 / I 

i. 	/KI,APJ,ulc, TSK 

2. 	SCE11/X,IPCJJ,LMG, ot11/TSK. 

. 	 - 
4. Dy.CQflC)/Najicn. 	....Sparc cai-s arr s nt hc'riith ?t staff 

'ornc'. 

.. Ay rqrcsf- ntat1'n aCainst t c srri-rity p sit,-n sh-wn in t h c. 
S/1...et shu1c bc submittrd w j, th:10 days. 

NRflL'/MLG. - 

rszu,/uLc.  - 	 - 

A roam 

-I) 
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.. ,.ar,IW1fIXfL. 

Bizb]eCtton fo tho post of 'Ii 
cei .eeo 

	

- 	teX,.. OM(P)/W 'a 1ott 1o.W2s4/'7Ø/1'T.VII( ) 
D't. i/1 13 

	

• 	. 	 - 	 - 	•. 	 ,_...._... 	• 	
. 	 1 . 	• 	. 

'. 1n.tO$ Of - .O.M(P)/L&'S lettor-4wtod above it has.bon 
• eoiat V. OW a aoiec Uon at, 5oM Qrs44oi for faming & 

	

• 
prta pota (Ufl.I.2 	3r&.uriT sie10 

• - 	•' -3. 	:; idttan test on I,42.O$ 	-.' 	. 	 • 

	

• V.:.. - 2. ..'. IIs.no.tost - osi1.].03- 	. 	 •• •- 
V1V8.vO0 toat an  

Poaao *p8iO ae diraat e toUowi staff UO*iC Wt'IeX' 
you veil in tSo 	attotd Vo in'itt4t test oii 18.1.02 st 014/'/'ThO 

• - vi-tb)t**tOn to thi2. OttiCOs 	 - 

3 Ooiithc 1cr. Roy 
: 	 - 

. 

- 	 l.lTlljAR 

iad 1O, jtO at3.Ontog 0.09ssa* ac tion v. 

• 	-- 

a ga/P/Pass. 110 .0 plcLS$O j5UA nossiY dUW pass in tavou' 
or above ni 	•f Croci t.II1 th ML( an btek. 

4). G1tP)/W1. ii 	 ..bJ* lottor To.qtOa above. 

It 
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result of the ritori sLoctin h.lc Ofl 18-12-02 
bSont3e on 7-1-03 and Jiva- /0CC on 17-1-03 for promotion to 

the ?Dst of TI in scale R1 6500-10500/- 4 .the fo1ioing candidatos have foc successful and ompanollod proiisiorially for promotion to be )ost of TI in scale ii. 6500-10500,- 

 Sri Gautam 1ay,(Jp) 	
... T.I/Kati:r. 

 .ri Laksman Das(Sd) 	... TI/c 
 ri H. 	. Son, 	(Uz) 	

.. TI/Lumd thg. 
hekhar uasu,(JR)..... TI/AiDUJ. 

 ..ri ?.KaChakraeorty,(u.a. TI/A)DJ. 
 ..ri .. 	Dutta, 	(Ur) 	

... 

 ri i.C. 	iviuchahari,(Si),. TS/L.aciiriy.' 
 ri ?ijushChakrauortv(j) 

( 9 1 Ma.Kayum Ali 	(ui 	
,.. 

On 24-103. 
The result of the solecti.on has reon aJ?roved by CX)TM 

4~1 
( 	L. 	.ingh, 

Isstt 	P3rsonnol 	Offico.r 

for Gcriec-.i Matiagor 	() 
N. 	F. 	ely. Maligaon, 

NO: E/254,'76/pt-vll (T) 	 Maliyaori, dt, 3o-1-2003 

Copy forwarded for infrmation and necessary action to:- 

1. GM/CJ/MLG, , CI41Maligaon. 

2 URM Li), KIRJ-ckeJ LMG 	TSK. 
. .r. DJ -K'ADDJ, U/jG L TSK. 

4 C?TWi1alic,aon 

for 3enel anagcr t?) 
F 	.1lwav, Maliao:, 

. 
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